[8 March, 2021]

SHRI SUBHAS CHANDRA BOSE PILLI: May | know from the hon. Minister the steps
taken in this regard? ...(Interruptions)...

it AUTAR : 39 Reple IRIYI ...@@E)... RBIS F T80 9911, I8 YR S |
Il &1 2. ). 34 Rbls <RIy ... @agm)...

SHRI MALLIKARJUN KHARGE: Sir, you allow us to discuss it.

MR. CHAIRMAN: If you don't want the House to continue.... ..(Interruptions)... You
don't want the House to continue... ...(Interruptions)...

You want to deprive the people of the questions and answers, then, | can adjourn the
House. ..(Interruptions).. If you don't want.... ..(Interruptions).. You have been in
Government for years. ..(Interruptions).. Please understand. ...(Interruptions).. The
Opposition... ... (Interruptions).. The entire House wants the House to continue.
..(Interruptions)... A4 ST 3191 Hﬁlc\iﬂ X 18U, STl Please go to your seats.
..(Interruptions)... Please go to your seats. ...(Interruptions)... Ask your Members to go
to their seats. ..(Interruptions).. | have given an opportunity to all of you.
..(Interruptions).. S8 X8 <l Bl ASID SHERSIEIEN L (HAYTF)... This is
not the way. ..(Interruptions)... This is not the way. ...(Interruptions)... This is not the

way. ..(Interruptions).. | don't want to take any drastic action on the first day.
..(Interruptions)... The House is adjourned to meet at 11 o'clock.

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
available as Part-| to this Debate, published electronically on the Rajya Sabha website

under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned at three minutes past ten of the clock.

The House reassembled at eleven of the clock,
MR. DERPUTY CHAIRMAN in the Chair.

REGARDING MOTION UNDER RULE 267 TO DISCUSS HUGE AND FREQUENT
INCREASE IN PETROLEUM PRICES -- Contd.

MR. DEPUTY CHAIRMAN: Now, the Statutory Resolution.

33



34

[RAJYA SABHA]

fraer & =1 (7t AferpTo] @A) SUFHMURT HBIGY, B9 Sl ®el 267 ¥ AleH &
o, SAH B W Bhg T 27 fh 31151 Sivtdl 3R Ucial & g feq-wR-feq gg B 2

it SUGUTRT : -1 Tt AT8d, IRART I8 © fob 319 1el 1 919 | 7 1T Sy
AT TIRAT A189 39 W already Ia1 &b & b Wl AT WR 989 8 B,
Appropriation Bill 3T Tl &, S9H I AR T B ST Fhall B

41 AfcepTo @A : IUFHUNT JEIGY, BH I P wait T8l B Fabdl| SIS AR
Ugldl & g fer-R-faT gg w2 2|

1t STAUTI : MY S AT AfRE T

il AfeAPIH @A : HEIGY, 3R 4 MM T 89 b S, Al ST BI BTeld a1
B ?

it IUFUTIF : 7T S & 6 AT I9RA |1Ed 39 W) R T o gé 2
A W TH 1R (I .
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MR. DEPUTY CHAIRMAN: It cannot be discussed now. Now the Bill will be taken up.
..(Interruptions)... Now, the Statutory Resolution. ..(Interruptions).. We will take up
the listed Business. ...(Interruptions)...

it AfEAPITH @ : HEIGY, 39 W F°1 Bl ! AMILIHT B

ft SURUTUf : #9 USRI & {6 AT FIRAT Aed 39 W R W w1
b ©1 31T 3 AGHAT AR T, 3T AR B S 5. (FALH). .. AT S &
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Conciliation (Amendment) Bill, 2021, to be discussed together. ..(Interruptions)..
£ .. YN, d IURIT &I &1 H TS BT fh HUAT A B ... (FGEH)....
£ 1991 faed ... (ae)... &t wkeiye Miger Sit, udn 39 39+ Hie IR S,
Statutory Resolution {d NI ...(FAL)... AT F&X 37T S8 IR ST IR
IS Bl Tl S ...(WAYT).. YD HIs a1 Rbls T T8l Sl T8l 7l MY S &
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HTIATE] Ueb g e b oY IR Bl 1T 2|

The House then adjourned at four minutes past eleven of the clock.

The House reassembled at one of the clock,
THE VICE-CHAIRMAN ( SHRIMATI VANDANA CHA VAN) in the Chair.

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Now, we shall take up the
Statutory Resolution. ...(/nterruptions)...

gl g AIRR g (FIch): JsH,.....(FAUM).... Tb TKG & ]
A.....(TAYM).... FAAd B & (AT L....(TAYF).... Ugid, Siofel 3R T4

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): So, let us adjourn the
House for fifteen minutes. ..(/Interruptions).. We will adjourn the House for fifteen
minutes. The House is adjourned till 1.15 p.m.

The House then adjourned at one minute past one of the clock.

The House reassembled at fifteen minutes past one of the clock,
THE VICE -CHAIRMAN ( SHRIMATI VANDANA CHAVAN) in the Chair.

it IR WY (FAcH): H$H, WS & <19 9 72 2l ... (FFEM)...

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): We will wait till the
Chairman or the Deputy Chairman comes. So, we are adjourning the House till
1.30 p.m. The House is adjourned till 1.30 p.m.

The House then adjourned at sixteen minute past one of the clock.
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The House reassembled at thirty minutes past one of the clock,
THE VICE-CHAIRMAN ( SHRIMATI VANDANA CHAVAN) in the Chair.

ANNOUNCEMENT BY THE CHAIR
1 SR AT (FIch): HeH, AR3l IR JATIR 81 X1 &l...(TALH). ..

THE VICE-CHAIRMAN (SHRIMATI VANDANA CHAVAN): Now, | am going to say
something. | am sure, this is a happy news for all the Members. Hon. Members, on
the request received from many Members from various parties, hon. Chairman has
decided that from tomorrow, Tuesday, the 9" March, 2021, the sitting of Rajya Sabha
will commence from 11.00 a.m. up to 6.00 p.m., as per usual timings of the House.
The Members will be seated in the Rajya Sabha Chamber and the Galleries only, with
some distancing. Details of the sitting plan will be intimated to the Members today.

The House stands adjourned to meet at 11.00 a.m. on Tuesday,
the 9" March, 2021.

The House then adjourned at thirty -one minutes past one of the clock till eleven of the
clock on Tuesday, the 9" March, 2021



